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In the High Court Of Himachal Pradesh

Case No : Criminal M.P. (M) No. 198 of 2010

Ram Singh APPELLANT

Vs

State of H.P. RESPONDENT

Date of Decision : 30-03-2010

Acts Referred:
Criminal Procedure Code, 1973 (CrPC) — Section 439
Evidence Act, 1872 — Section 27
Penal Code, 1860 (IPC) — Section 382, 392, 395, 397

Citation : (2010) 03 SHI CK 0078

Hon'ble Judges : Surinder Singh, J

Bench : Single Bench

Judgement

Surinder Singh, J.—Petitioner was arrested on 28.7.2008 in FIR No 154 of 2008,
under Sections 382, 392, 395 and 397, Indian Penal Code and also under the
Arms Act. Bail was denied to him by the court of Sessions; as such the present
application has been moved u/s 439 of the Code of Criminal Procedure for his
enlargement on bail.

2. The challan has already been presented in the Court against the Petitioner and
his co-accused. They have been charge sheeted for the aforesaid offences and
the case is now fixed for the evidence of the prosecution on 5.4.2010 in the court
of Additional Sessions Judge, Solan, camp at Nalagarh. The connecting evidence
against the Petitioner is his statement u/s 27 Evidence Act and also the recovery
of the mobile phone along with SIM which is alleged to have been provided by
Shri Gurdev Singh who masterminded the dacoity. Apart from the present case,
there are four more FIRs against the Petitioner under the Gambling Act, receiving
of stolen property and also under the Arms Act registered in the State of Punjab.

3. Keeping in view the antecedents of the Petitioner and also the connecting
evidence in this case, his enlargement on bail is not in the interest of society as
such the petition is dismissed.

4. Any observation, made hereinabove is strictly for the disposal of this bail
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petition and shall not mean any expression on the merits of the case.
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